June 05, 2026

MONARCH

Securities and Exchange Board of India NETWORTH CAPITAL

Corporation Finance Department
Division of Issues and Listing

SEBI Bhavan, Plot No. C4 A, G Block
Bandra Kurla Complex, Bandra (East)
Mumbai 400 051, Maharashtra, India

Dear Sir / Madam,

Sub: Submission of post buyback public advertisement pertaining to buyback of up to 40,00,000 (Forty
Lakh only) fully paid-up equity shares having a face value of ¥1/- (Rupees One only) each (“Equity Shares™)
of Sarla Performance Fibers Limited (“Company”) at a price of I110/- (Rupees One Hundred and Ten
only) per Equity Share payable in cash for an aggregate amount not exceeding 344,00,00,000/- (Rupees
Forty Four Crore only) on a proportionate basis through tender offer route (“Buyback”), pursuant to the
Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended (“Buyback

Regulations”).

This is further to our letters dated Wednesday, May 13, 2026 and Tuesday, May 19, 2026, whereby we had
submitted the public announcement dated Tuesday, May 12, 2026 (“Public Announcement”) and the letter of
offer dated Tuesday, May 19, 2026 (“Letter of Offer”) respectively, pertaining to the captioned Buyback

As required under the Buyback Regulations, we are pleased to submit herewith a copy of the post buyback public
advertisement dated June 04, 2026 (“Post Buyback Public Advertisement”), which was published on June 05,
2026 in the following newspapers:

Publication Language Editions
Financial Express English All Editions
Janasatta Hindi All Editions
Janadesh Gujarati* Silvassa Edition

*Gujarati being the regional language where the registered office of the Company is located.
A copy of the said offer opening advertisement is enclosed as Annexure 1.

Should you require any further information or clarifications, please feel free to contact either of the following
officials of Monarch Networth Capital Limited:

Contact Person Contact no. Email
Saahil Kinkhabwala + 91 9821969694 saahil.kinkhabwala@mnclgroup.com
Aayushi Poddar +91 9867812010 aayushi.poddar@mnclgroup.com
Thanking you,
Sincerely,

Saahil Kinkhabwala
Director — Investment Banking

Enclosed: Annexures as above

Monarch Networth Capital Limited (CIN: L65920G)1993PLC120014)
Regd. Off.: Unit No. PO4-01D, 4th Floor, Tower A WTC GIFT CITY, Block No. 51, Road 5 E, Zone-5, Gandhinagar - 382355, Gujarat
Corp. Off.: “Monarch House”, Opp Prahladbhai Patel Garden, Near Ishwar Bhuvan, Commerce Six Roads, Navrangpura, Ahmedabad - 380009
T: +91-079-266 66 500 / +91-079-660 00 500 | E : reachus@mnclgroup.com | W: www.mnclgroup.com
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Aster DM Healthcare Limited

CIN : L85110TS2008PLC207383

Registered office: No 7-1-450/20, Plot No-04, Mythri Vihar, Sanjeev
Reddy Nagar, Ameerpet, Hyderabad, Telangana, India, 500038,

Tel: + 91 484 6699999 | Email: cs@asterdmhealthcare.in
Website: www.asterdmhealthcare.in

NOTICE

Threading
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SARLA PERFORMANCE FIBERS LIMITED
CIN: L31909DN1993PLC000056

STERLING & WILSGN%-Q

Sterling and Wilson Renewable Energy Limited
Regd. Office: Universal Majestic, 9° Flooe, P. L. Lokhande Marg, Chembur (W),
Mumbai - 400043 | Phone: (91-22) 26485300 | Fax: (91-22) 25485331 |

)

Sy

NOTICE is hereby given pursuant to Section 201(2) of the Companies Act, 2013
(Act’), that Aster DM Healthcare Limited (‘the Company’) intends to make an
application to the Central Government under the provisions of Sections 196, 197,
201 read with Schedule V and other applicable provisions of the Act, seeking
approval for appointment and payment of remuneration to Dr. Mandayapurath Azad
Moopen (DIN: 00159403) as the Executive Director of the Company for a period
from April 15, 2026 to May 28, 2028, on the terms and conditions approved by the

CIN: L7a99aMH2017PLCZ92281
Email: in@sterdingwilson.com | Website: www.sterlingandwilsonre.com
NOTICE
For the attention of Shareholders of
Sterling and Wilson Renewable Energy Limited

Hegistered Office: Survey No. 59/1/4, Amli Piparia Industrial Estate, Silvassa - 396 230, U.T. of Dadra & Nagar Haveli

Corporate Office: 304, Arcadia Building, 195, NCPA Marg, Nariman Point, Mumbai
Contact Person: Mr. Mustala Manasawala, Company Secretary and Compliance Officer
Tel: 0260-3290467 | Fax: 0260-2631356 | Email: investors@sarlafibers.com

400021.

Board of Directors on March 10, 2026 and the Shareholders of the Company
through postal ballot by electronic voting (e-voting) on April 12, 2026.

By Order of the Board of Directors
For Aster DM Healthcare Limited

Website: www.sarlalibers.com

POST BUYBACK PUBLIC ADVERTISEMENT FOR THE ATTENTION OF THE
EQUITY SHAREHOLDERS/BENEFICIAL OWNERS OF THE EQUITY SHARES OF SARLA PERFORMANCE FIBERS LIMITED

This post buyback public advertisamant (“Post Buyback Public Advertisement”) is being made in accordance with Reguiation 24(vi) and other applicable
provisions of the Securities and Exchange Board of India (Buy-Back of Secunties) Regulations, 2018, as amended (“Buyback Regulations") regarding
completion of the Buyback. This Post Buyback Public Advertisement should be read In conjunction with the public announcement dated May 12, 2026
TR : . A ; published on May 13, 2026 (“Public Announcemenl”) and the letier of offer dated May 19, 2026 {"Letter of Ofler”), issued in connéction with the Buyback.
Regulations’) read with all applicable circutars on the matter issued by the Uinless specifically defined herein, capitaiised terms and abbreviations used herein have the same meaning as ascribed to them in the Public Announcement
Ministry of Corporate Affairs and the Securities and Exchange Board of India to and the Latter of Offer

transact the business as set out in the Notice convening the AGM, I THE BUYBACK

The 9" Annual General Meeting (“AGM") of the Members of Sterling and
Wilson Renewable Energy Limited (‘the Company”) will be held on
Thursday, July 02, 2026 at 12:00 noon (IST) through Video Conferencing
("WC'N Other Audio Visual Means ("OAVMT), in compliance with all the
applicable provisions of the Companies Act, 2013 and the Rules made
thereunder and the Secunties and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 {*SEBI Listing

Sd/-

Hemish Purushottam

Company Secretary and Compliance Officer
Membership No.: ACS:24331

Place: Bengaluru
Date : June 04, 2026

RAJA BAHADUR INTERNATIONAL LIMITED

CIN No.: L17120MH1926PLC001273
Regd. Office: Hamam House, 3" Floor, Ambalal Doshi Marg, Fort, Mumbai - 400001.
Tel No.: 022 22654278
Email ID: investor@rajabahadur.com, website: www.rajabahadur.com

"
PITTIE
T

1.1

NOTICE FOR SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION OF The Notice of the AGM and the Standalone and Consolidaled Audited Sarla Performance Fibers Limited (“Company”) had announced the Buyback of up to 40,00,000 (Forty Lakh only) fully paid-up equity shares of
PHYSICAL SECURITIES Financial Statements for the financial year 2025-26 along with the Auditors’ the Company, having face value of T 1/~ (Rupees One only) each (“Equity Shares”), at a price of € 110/~ (Rupees One Hundred and Ten only)
This is to inform you that the Securities and Exchange Board of India ("SEBI") vide Report, the Board's Report and other documents reguired to be attached per Equity Share (“Buyback Price™), payable in cash, for an agpregate amount of up to ¥44,00,00,000 {(Rupees Forty Four Crore only)
circular no. H0/38/13/11(2)2026-MIRSD-POD/)/3750/2026 dated January 302026 has | | thereto (fogether referred to as the *Annual Repart’), will be sent elecironically ("Buyback Size”), from &l of the equity shareholders/beneficial owners, who hold Equity Shares as of the Record Date, |.e., Friday, May 15,
decided to open a special window for Transfer and Dematerialisation of Physical Securities, | | by the Company to those Members who have registered their e-mail address 2026, on a proportionate basis through the “Tender Offer” route as prescribed under the Buyback Regulations, Lompanies Act, ruies framed
which were sold/purchased prior to April 01, 2019. This special window shall be open with their Depository Participants (DPs”) or the Company or MUFG Intime T"!EfELH‘IﬂEF including the Share Capital Rules and Management Rules, to the extent applicable, and the Listing Regulations (“Buyback”™). The Buyback
for a period of one year from February 05, 2026 to February 04, 2027. The special window India Private Limited (Formerly known 25 Link Intime India Private Limiled), the Size does not include any expenses incurred of to be incurred for the Buyback viz. brokerage costs, fees, lurnover charges, ap;_lllt:ahle taxes such
shall also be available for such transfer requests which were submitted earlier and o y SELINtNS e st Lnie ) 25 securities ransaction tax, goods and services tax, stamp duty, efc., expenses incurred or to be incurred for the Buyback like filing fees payable to
were rejected/returned/not attended to due to deficiency in the documents/process/or Company's Registrar and Share Transfer Agent ("RTA). A letter providing the SEBI, advisors/ legal lees, public announcement publication expenses, printing and dispatch expenses and other incidental and related expenses,
otherwise. web-link, including the exact path, where Annual Report for the financial year etc. ("Transaction Costs”). The Buyback Size constitutes 8.28% and 9.49% of the aggregate of the total paid-up equity share capital and frea reserves
The concerned investors are requested to lodge the transfer request of physical shares, 2025-26 is available, will be sent to those Members whose e-mail address is (including secunties premium) of the Company as per the audited standalone and consolidated fi!-'iﬂﬂl:iﬂl ﬁtatarnﬂ_nts of the Company as at March 31,

to our Registrar and Share Transfer Agents (RTA), Satellite Corporate Services Pvt. Ltd. | | not registerad with the DPJ Company! RTA. The Annual Report will also be 2026, respectively (1.e. the last audited financial statements available as on the date of Board Meeting recommending the proposal of the Buyback),
Website - www.satellitecorporate.com within the above-mentioned timelines. Relevant | | 4 itable on the website of the Company at www.sterlingandwilsonre com and 12 The Company adopted the Tender I:'JI!IEr route for the purpose of the Buyback. The Buyback was lrff[:llf.'_marltad using the “Mechanism lor acquisition
investor(s) are encouraged to take advantage of this one-time window. on the websites of the Stack Exchanges where the Equity shares. of the of shares through Stock Emhan-ug notified by the Securities and Exchange Board of India (“SEBI") vide SEBI circular no. CIR/CFD/POLICYCELL//
For Raja Bahadur International Limited S e S ; 2015 dated April 13, 2015 read with SEBI circular no. CFD/DCR2/CIR/P/2016/131 dated December 08, 2016, SEBI circular no. SEBIHO/GFD/DCR-
sa/-| | “ompany are isted, 1.6, BSE Limited "BSE’) and National Stock Exchange of lIVCIR/P/2021/615 dated August 13, 2021 and SEBI circular no. SEBUHO/CFD/PoD-2/P/CIR/2023/35 dated March 8, 2023 and such other circulars

Tanaya Daryanani India Limited ("NSE") at www.bseindia.com and www.nseindia.com or notifications, as may be applicable, including any amendments or statutory modifications thereto from time being in force.
Company Secretary and Compliance Officer respectively and on the website of NSDL atwww evoting, nsdl.com. 1.3 The tendering period for the Buyback opened on Thursday, May 21, 2026 and closed on Wednesday, May 27, 2026,
Date: 04.06.2026 |CSI Membership No. ACS : 37181} | The Members of the Company who have not yet registered their email 2 DETAILS OF THE BUYBACK

address can register the same by following the instructions below: 2.1 The total number of Equity Shares bought back by the Company in the Buyback were 40,00,000 (Forty Lakh only) Equity Shares, at a price of € 110/-

For Permanent

Registration for

receiving all future
| commu nications

Members are requested to regls.tar their e-mail Rupees One Hundred and Ten only) per Equity Share.
address with their respective DP by following the 2.2 The total amount utilized in the Buyback was T 44,00,00,000 (Rupees Forty Four Crore only) excluding Transaction Costs.

procadure prescribed by their respective DP, 23 The Registrar o the Buyback |.e MUFG intime India Private Limited (Formerty Link Intime India Private Limited) (“Registrar®), considered a total of
3,304 valid bids for 90,99,194 Equity Shares in response 1o the Buyback, which is approximately 2,27 times the maximum number of Equity Shares

Indiabulls

Indiabulls Limited
{formerly Yaan Digilal Integrated Services Limited)

' . . proposad to be bought back.
(CIN: LE4200HR2007PLECOTT999) For Temporary Members are requested to register their a-mail _ ; _ .
Phﬂa-gﬂstaéad Office: 32“{'“.3‘ Piot Nnﬁ; -::E-Iw ok, Ly, Vit Registration address with the Company and! ar the RTA by 24 The details of valid bids considered by the Registrar are as follows.
age 1, Gurgaan - 1 16, Harvana 'Wabsite: www Indlabulls com, q i I )
E-mail: support@indiabuifs com. Tel!lFax: 0124-6685800 sanding an email to ir@stedingwilson.com and/ or Category of Shareholders "Lﬂmﬂmhn No. ol vaid Bik m‘:;ﬂﬂw Shares :ll:gnm'j
rnthelpdeski@in mpms mufg.com by meantioning AL uy e
BUBLIC NOTICE : : g
their name and DP 1D and Client 1D, Reserved category for Small Shareholders 9,20.400 2,785 15,46,999 1.68
I — : - - -
Total 40,00,000 3,304 80,599,194 2.27

Detailed procedure for attending the AGM through VC! OAVM and manner of
voting, including remate e-voting is provided in the Notice of the AGM that is 26
being sent to the Mambers by email. Members attending the AGM who have
not cast their vote through remote e-voling will also be able lo vote
electronically at the AGM. Members who have not registered their e-mail
addresses can also attend the AGM and vote by following the procedure
pravided in the Motice of the AGM,

Members are requested to carefully read the instructions set out in the 2.8
MNotice of the AGM and in particular, instructions for joining the AGM and
KFin Technologles Limited manner of casting vote through remote e-voting or veting atthe AGM. -
Selenium, Tower B, Plot 31 & 32, Financial District, Nanakramguda, For Sterling and Wilson Renewable Energy Limited .
Serlingampally, Hyderabad, Telangana - 500 032 S/
Email: einward_risi@ikfiniach.com 3.

Pursimant. to  SEBl Circular Mo,  SEBUHOWEEN 311(22026-MIRSD-PODY
WaFS0I2026 dated January 30, 2026, regarding Ease of Doing Invesiment - Speclal
Window for Transfer and Demalenalisation of Physical Securilies, Shareholders of
Indiabulls. Limited (formerdy Yaan Dighal infegrated Senvices Limited] who had
soldipurchased physical securities prior fo deadiine of Aprl 01, 2019 and
rejectedireturned due to deficlency in the documents are hereby informed that!

Al valid bids were considered for the purposa of acceptance in accordance with the Buyback Regulations and the Letier of Offer. The communication
of acceplance/ rejection has been dispatched by the Registrar via ermail 10 the relevant Eligibe Sharehalders (who have their -mail [Ds registerad with
the Company or the Depositories), and through ordinary post whose email id's were not available on June 04, 2026.

2.7 The settlement of all valid bids was completed by Clearing Corporation on June 04, 2026. The Clearing Corporation has made direct funds pay-out to
Efigible Shareholders whose Equity Shares have been accepted under the Buyback. Il bank account delails of any Eligible Shareholders were not
available or if the funds transter instruction was rejected by the Reserve Bank of India/ relevant bank(s), due to any reasons, then the amount payable
to the Eligible Shareholder were transferred to the concemed Seller Members for onward transter to such Eligible shareholders.

The Equity Shares held in dematerialized form accepted under the Buyback were transferred to the Company's demat account on June 4, 2026. No
Equity Shares were lendered in physical form. The unaccepted dematerialized Equity Shares have been retumed 1o respective Eliglble
Sharsholders/custodians by release of lien on such Equity Shares by the Chearing Corporation on June 4, 2026,

The extinguishment of 40,00,000 (Forty Lakh only) Equity Shares accepted under the Buyback, all of which are in dematenialized form, i5 currently
under process and will be compieted in accordance with the Buyback Regulations, on or before June 15, 2026.

CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

= The window iz open only for transfer deeds for a perlod of one year from
February 05, 2026 till February 04, 2027,

* The shares will be Issued only In dematerialized form, subject to
successful verification.

Eligble sharehalders are requested o contact the Company's ETA

Phone: +91 40 6716 2222 & 18003034001 Place: Mumbai Jagannadha Rao Ch. V. 31  The capital structure of the Company pre and post Buyback is set forth below:
Shareholders are ncouraged to-act promplly within the specified imaline to avan | | D2F8: June 04, 3026 Company Secretary SN Pariicul e 7
of this opporiuniby. . NO culars unt ““ }
For Indiabulls Limited AUTHORISED SHARE CAPITAL
{farmesfy Yaan Digital Integrated Services me;ﬁ; A | 10,00,00,000 Equity Shares of T 1 each ¥10,00,00,000
Place: Gurugram Ram Mehar Total
e kR i Company Secrataty g |ISSUED, SUBSCRIBED AND FULLY PAID-UP CAPITAL BEFORE THE BUYBACK
8,35.03,000 Equity Shares of ¥ 1 each 7 8,35,03.000
v ISSUED, SUBSCRIBED AND FULLY PAID-UP CAPITAL AFTER THE BUYBACK
Aicic ICICI Prudential Asset Management Company Limited 7.95,03,000 Equity Shares of € 1 each 77,95,03,000

e

r
MUTLAL FLIND

* Subject to extinguishment of 40.00,000 (Forly Lakh only) Equity Shares accepted in the Buyback.
3.2 Details of Eligible Shareholders from whom Equity Shares exceeding 1% of total Equity Shares bought back under the buyback are as mentioned

Corporate Identity Number: L99999DL1993PLC054135

Date : June 4, 2026
No. 004/06/2026

Authorised Signatory As per Regulation 24(i)(a) of the Buyback Regulations, the Board of Directors of the Company accepts full responsibility for the information

contzined in this Post Buyback Public Adverfisament and confirms that this Post Buyback Public Advertisement contains true, factual and material
information and does not contain any misleading information.

This Post Buyback Public Advertisement is issued under the authority of the Board of Directors of the Company in terms of the resolution passed by
the Board on May 11, 2026.

Registered Office: 12 Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001. below.
Corporate Office: ICICI Prudential Mutual Fund Tower, Vakola, Santacruz East, 8% Name oiihe Eligible Shareholder No. of Equity shares Equity share accepled as a % | Equily share accepled as a % of the
Mumbai - 400 055; Tel: +91 22 6647 0200/2652 5000 Fax: +91 22 6666 6582/83, No accepted undor the buyback|  of the fotal Equily shares. | total post Buyback Equity share Capital
Website: www.icicipruamc.com, Email id: enquiry@icicipruamc.com : brought back of the Company
Central Service Office: 2™ Floor, Block B-2, Nirlon Knowledge Park, Western Express 1 | Tikri Pariners LLP 3,50,077 B.75 0.44
Highway, Goregaon (E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313 2 | Anil Kumar Goel 3,38 467 8.46 0.43
o Notice to the Investors/Unit hold f ICICI Prudential ELSS Tax S Fund, ICICI 31003 umchs Sack Doy EeLLE, ey o 2
=EE otice to the Investors/Unit holders o rudentia ax Saver Fun '
ZEE ’ H | 19,7 4. s
V7 P Prudential Fixed Ma-turity Plan Series 85 - 10 Years Plan | and ICICI Prudential 4 S Koo 8.1 .. 5
7 < unt Corporate Bond Fund (the Schemes) 5 | Saeria Goul JeR ot e %17
por _ | o | B | Navroze Shiamak Marshal 95,197 2.38 0.12
Notice is hereby given that ICICI Prud.entlo_l Trlfst Ijlmlted, Trustee to IFZIC_I Prydentlol 7 | Vipul Priyakant Dalal. 91,644 299 0.17
Mut_uol Fu_nd has opproyed the foIIOW|_ng dis-tribution under Incgme Dlstrlb_utlo.n. cum |8 | Prashant Jain 79,962 2 00 010
m ;(.]pI’F: Wltk:drowoll optlor;1 (IDCWOI (;ptlor_1) of the S;hezzrgze;;-subject to availability of 9 | Sonal Vipul Dalal 70.014 175 0.09
m | istrib-utable surplus on the recor gte i.e.on June 9, - 10! Rajeev Khandeiwal 70,014 1 75 009
[ Name of the Schemes/Plans Quantum of IDCW NAV as on 11| Sushila Ramesh Nahar 58,779 147 0.07
— R per unit) (Face value June 3, 2026 12| Dhruvesh Anil Sanghvi 48,930 1.22 0.06
— : of X 10/- each)** | R Per unit) 13| Riddhesh Ram Gandhi 44171 1.10 0.08
] | ICICI Prudential ELSS Tax Saver Fund 14] Rofian Vipul Dalal 42,008 1.05 0.05
| I I i
= IDCW | 0.70 50.92 15| Vipul F‘nyahanl Dalal HUF . 41,378 . 1.03 0.05
ﬂ — . ke *Subject to extinguishment of 40,00,000 (Forty Lakh only) Equily Shares accepled in the Buyback.
| Direct Plan — IDCW | 0.70 43.25 3.3 The Shareholding pattem of the company, prior to the Buyback (i.e.. as of the Record date , being May 15, 2026) and post the completion of the
h ' ICICI Prudential Fixed Maturity Plan Series 85 - 10 Years Plan | Buyback, is as follows:
d I .
re==n ' Quarterly IDCW ! 0.0500 | 17.1756 Category of Shareholder Pre Buyback# Post Buyback®
ﬂ ' ICICI Prudential Corporate Bond Fuﬁd ' No. of Equity Shares| % of total Equity Shares | No. of Equity Shares| % of total Equity Shares
[ — | i - : Promaters and persons acting in concert 4,76,87,207 57.11% 4,76,87 207 59.95%
Quarterly IDCW | 0.0593 11.1946 Foreion vesiors (OGBS FISNRISN =
! : ; nvestors on-residents;
= | Direct Plan — Quarterly IDCW | 0.0892 15.4926 P s 210,212 2.52% 318,15,793 40.02%
= S The distribution will be subject to the availability of distributable surplus and may Indian Financial Institutions/ Banks/Mutual Funds/ 14,51 963 1.74%
L i istri i | Govi. Companies s :
= be lower depending upon the extent of distributable surplus available on the record
st date under the IDCW option of the Schemes. Public including other Bodies Corporate 32263318 38.64%
== # Subject to deduction of applicable statutory levy, if any. | Total B,35,03,000 100% 7.95,03,000 100%
E * or the immediately following Business Day, if that day is a Non — Business Day. fAE; WT:} : j_m ¢ of 40,00,000 (Forty Lakh only) Equity Shares accepted in the Buyback
The distribution with respect to IDCW will be done to all the unit holders/beneficial
. . : . 4 MANAGER TO THE BUYBACK
w owners whose names appear in the regis-ter of unit holders/Statement of beneficial
- o o : : Monarch Networth Capital Limited
w EFIE owners maintained by the Depositories, as applicable under the IDCW option of the Laxmi Tower, G Block, 4th Floor, B Wing
] ﬁ E Schemes, at the close of business hours on the record date. — O NARCH e Kuﬂ::'. Enmpla;:,ﬂandra ti—:], :
— It should be noted that pursuant to payment of IDCW, the NAV of v I\ Mumbai-400 051, Maharashtra, India
[ . HETWGRTH WiTAL Contacl Person: Sazhil Kinkhabwala /Aayushi Poddar
€N - the IDCW option of the Schemes would fall to the extent of payout Email: ecm@mnclgroup.com
! &‘ and statutory levy (if applicable). Website: www.mnclgroup.com
b : - Investor grievance email: mbd@mnclgroup.com
= E I For ICICI Prudential Asset Managg;nent Company Limited SEBI Registration Number: INMIO00011013
i < ace: Mumbd ] 5. DIRECTOR'S RESPONSIBILITY
~ —

To know more, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com

Investors are requested to periodically review and update their KYC details along with

their mobile number and email id.
For and behali of the Board of Directors of Sarla Performance Fibers Limited

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness Sd/- Sd/- Sd/-
Programs across the country. To know more about it, please visit https:/www.icicipruamc.com Mr. Krishna Madhusudan Jhunjhunwala, Kanav Krishna Jhunjhunwala, Mr. Mustala Manasawala
or visit AMFI's website https:/www.amfiindia.com Managing Director, Whole Time Director Company Secretary & Compliance Dfficer
. ' . . DIN: 00097175 DiN: 09507192 M. No. ATG344
Mutual Fund investments are subject to market risks, Place: Mumbal
read all scheme related documents carefully. Date: June 04, 2026

epaper.financialexpress.mn'. .
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. 8 CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

31 The caphal structure of the Company (2 and post Buyback s sl lorth beiow
Stho| Particulars Ao (in T )
: AUTHORISED SHARE CAPITAL
(| | 10,00,00.000 Eqeily Sharss of T1 2ach ? 10.00,00,000
Tatal
B ISSUED, SUBSCRIEED AND FULLY PAID-UP CAPITAL BEFORE THE BUYBACK
8.35,03 000 Equety Shares of €1 each T £35.03,000
C ESSUED, SUBSCRIBED AND FULLY PRID-UP CAFITAL AFTER THE BUYBACK
17,95, 03000 Equily Shires of T 1 ench £7.55,03,000

* Sutec! 1o etinpestenend of S0.60000 (Farly Latd only) Equily Shares accopian’ o he Baytack

32 ti:llaiii of Bligitie Snareaiders from whom Equity Snares eceadng 1% of tld Equity Sharss bought back urder e buybiack am as mentiored
helra:

St No. of Eguily shares shere sccepted g1 8 % share accepled 81 8 % of The

g ORS00 RO SSmrmAm ol uhmtﬁmw gyl Equey shares nm Buyback Equity shaee Captal
broughl back ol the Compamy™

1 | Tien Partrars (LP 35001 | I ¥ ) I 1)
Z | Al Kumar Go#l 3.35 46T 8.6 D43
1 | Dudl & Broscta Slock Elmu-q P Lid. 2652582 6,56 [I.lit.’-l
4 | Hran Khandstwal 170,766 449 0.23
S | Seema Cosl 1 35387 .38 0.17
6 Hhrw' Shamik Marshal 95 197 238 012
7 | Vipel Prigaiant Datal 9164 200 | 0,12
& | Prashact Jan 74552 2.00 0.10
9 | Sonal Vigul Dalal Fa0n4 1,09 (R
10| Rgjees Khandstezl 7a.014 1.75 003
17| Sustiks Rarmesh Mahar 5& s 1.47 007
12| Otvuwesh Anl Sangrw 5930 | 1,22 005
13} Riddnesh Ram Gandhi LU 110 0.0%
14| Rt d'l[i.-l Mzl £2 (08 105 0.45
15} ¥ipud Priyakant Dalal HUF 41378 1.03 D95 |

*Sctec] 20 eafingritsivnen! o 40,00 000 [Fardy Lakh anly] Faly Sfures accegpled i the Bapdack

13 The Sramhokcing pattern of the company, prior b the Buytack (Le., 35 of the Record dato , Deng May 15, 2025) and post the complehioe of the
Buybzch, |5 &5 10000wE:
Category of Shasehelder Pre Baybacke Poat Buyback®
Mo of Equity Shares| % of 1018l Equity Shares | Na. af El]l.tll'r Shames| % ol lotal Eguily Shares
Fromosers and persans acticg n conoard | 4.75,87.207 5T.11% 4,76 57,207 50.05%
Firegn lnwesiaes {OCBSTRENAIS N on-mesidents/ =
Mon-comes¥e companios) 200,212 | 252% 31815703 40.02%
lrdian Francil Institatiors’ Hackes Mutuad Funss’ S—
Fubtk: ircudng cther Bodies Corporate | 322 63.08 33 64%
Tolzl | £.15.03,000 100% 1,95.63.000 100%

AL on Te recory Sile
* Sotpect bo avingueshumend of 006 000 Fary Lakh ony) Foudy Snares ancepded i the Bopdack
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9. DIRECTOR'S RESPONSIBILITY
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irforrraton znd does nal comian iy mizleadnimormation.

Thes Posl Boyback Pubbc AdverSsament i3 isiusd unde the Suthonly of the Soard of Dveciors of the Cormgary in 1emrd of he resouton passad by

the Board on My 11, 2026
For and behal of the Bosrd of Direclors of Sarla Perdormance Fibers Lisniled
“1"' sd.'ll H' W
Mr. Krishna Madhespdan Jhunfunwala Karav Krighaa Jaunjanwala Mr. Mesiala Manasawala
Munagicg Director vehale Time Caeclor Company Secretiry & Camplarce Olfcer
DIN: DDV 75 DEN: 09507192 M. Ka, ATE344

Place: Mumtal
Date: June 04, 2025
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SARLA PERFORMANCE FIBERS LIMITED
CIN: L31909DN1993PLC000056

Registered Office: Survey No. 59/1/4, Amli Piparia Industrial Estate, Silvassa - 396 230, U.T. of Dadra & Nagar Haveli
Corporate Office: 304, Arcadia Building, 195, NCPA Marg, Nariman Point, Mumbai — 400021.
Contact Person: Mr. Mustafa Manasawala, Company Secretary and Compliance Officer
Tel: 0260-3290467 | Fax: 0260-2631356 | Email: investors@sarlafibers.com
Website: www.sarlafibers.com

POST BUYBACK PUBLIC ADVERTISEMENT FOR THE ATTENTION OF THE
EQUITY SHAREHOLDERS/BENEFICIAL OWNERS OF THE EQUITY SHARES OF SARLA PERFORMANCE FIBERS LIMITED

This post buyback public advertisement (“Post Buyback Public Advertisement”) is being made in accordance with Regulation 24 (vi) and other applicable
provisions of the Securities and Exchange Board of India (Buy-Back of Securities) Regulations, 2018, as amended (“Buyback Regulations”) regarding
completion of the Buyback. This Post Buyback Public Advertisement should be read in conjunction with the public announcement dated May 12, 2026
published on May 13, 2026 (“Public Announcement”) and the letter of offer dated May 19, 2026 (“Letter of Offer”), issued in connection with the Buyback.
Unless specifically defined herein, capitalised terms and abbreviations used herein have the same meaning as ascribed to them in the Public Announcement
and the Letter of Offer.

1. THEBUYBACK

1.1. Sarla Performance Fibers Limited (“Company”) had announced the Buyback of up to 40,00,000 (Forty Lakh only) fully paid-up equity shares of
the Company, having face value of ¥ 1/- (Rupees One only) each (“Equity Shares”), at a price of ¥ 110/- (Rupees One Hundred and Ten only)
per Equity Share (“Buyback Price”), payable in cash, for an aggregate amount of up to ¥44,00,00,000 (Rupees Forty Four Crore only)
(“Buyback Size”), from all of the equity shareholders/beneficial owners, who hold Equity Shares as of the Record Date, i.e., Friday, May 15,
2026, on a proportionate basis through the “Tender Offer” route as prescribed under the Buyback Regulations, Companies Act, rules framed
thereunder including the Share Capital Rules and Management Rules, to the extent applicable, and the Listing Regulations (“Buyback”). The Buyback
Size does not include any expenses incurred or to be incurred for the Buyback viz. brokerage costs, fees, turnover charges, applicable taxes such
as securities transaction tax, goods and services tax, stamp duty, etc., expenses incurred or to be incurred for the Buyback like filing fees payable to
SEBI, advisors/ legal fees, public announcement publication expenses, printing and dispatch expenses and other incidental and related expenses,
etc. (“Transaction Costs”). The Buyback Size constitutes 8.28% and 9.49% of the aggregate of the total paid-up equity share capital and free reserves
(including securities premium) of the Company as per the audited standalone and consolidated financial statements of the Company as at March 31,
2026, respectively (i.e. the last audited financial statements available as on the date of Board Meeting recommending the proposal of the Buyback).
The Company adopted the Tender Offer route for the purpose of the Buyback. The Buyback was implemented using the “Mechanism for acquisition
of shares through Stock Exchange” notified by the Securities and Exchange Board of India (“SEBI”) vide SEBI circular no. CIR/CFD/POLICYCELL/1/
2015 dated April 13, 2015 read with SEBI circular no. CFD/DCR2/CIR/P/2016/131 dated December 09, 2016, SEBI circular no. SEBI/HO/CFD/DCR-
1II/CIR/P/2021/615 dated August 13, 2021 and SEBI circular no. SEBI/HO/CFD/PoD-2/P/CIR/2023/35 dated March 8, 2023 and such other circulars
or notifications, as may be applicable, including any amendments or statutory modifications thereto from time being in force.

13 The tendering period for the Buyback opened on Thursday, May 21, 2026 and closed on Wednesday, May 27, 2026.

2. DETAILS OF THE BUYBACK

1.2,

21 The total number of Equity Shares bought back by the Company in the Buyback were 40,00,000 (Forty Lakh only) Equity Shares, at a price of ¥ 110/-
Rupees One Hundred and Ten only) per Equity Share.

2.2 The total amount utilized in the Buyback was T 44,00,00,000 (Rupees Forty Four Crore only) excluding Transaction Costs.

2.3 The Registrar to the Buyback i.e MUFG Intime India Private Limited (Formerly Link Intime India Private Limited) (“Registrar”), considered a total of
3,304 valid bids for 90,99,194 Equity Shares in response to the Buyback, which is approximately 2.27 times the maximum number of Equity Shares
proposed to be bought back.

24 The details of valid bids considered by the Registrar are as follows:

No. of Equity Shares No. of valid Bids Total no. of Equity Shares Response

Category of Shareholders reserve:i1 in“{he Buyback validly Iende:’]ed‘v (In lgmes)
Reserved category for Small Shareholders 9,20,400 2,795 15,46,999 1.68
General category for all other Eligible Shareholders 30,79,600 509 75,52,195 2.45

Total 40,00,000 3,304 90,99,194 2.27

2.6 All valid bids were considered for the purpose of acceptance in accordance with the Buyback Regulations and the Letter of Offer. The communication
of acceptance/ rejection has been dispatched by the Registrar via email to the relevant Eligible Shareholders (who have their e-mail IDs registered with
the Company or the Depositories), and through ordinary post whose email id's were not available on June 04, 2026.

2.7 The settlement of all valid bids was completed by Clearing Corporation on June 04, 2026. The Clearing Corporation has made direct funds pay-out to
Eligible Shareholders whose Equity Shares have been accepted under the Buyback. If bank account details of any Eligible Shareholders were not
available or if the funds transfer instruction was rejected by the Reserve Bank of India/ relevant bank(s), due to any reasons, then the amount payable
to the Eligible Shareholder were transferred to the concerned Seller Members for onward transfer to such Eligible shareholders.

2.8 The Equity Shares held in dematerialized form accepted under the Buyback were transferred to the Company's demat account on June 4, 2026. No
Equity Shares were tendered in physical form. The unaccepted dematerialized Equity Shares have been returned to respective Eligible
Shareholders/custodians by release of lien on such Equity Shares by the Clearing Corporation on June 4, 2026.

2.9 The extinguishment of 40,00,000 (Forty Lakh only) Equity Shares accepted under the Buyback, all of which are in dematerialized form, is currently
under process and will be completed in accordance with the Buyback Regulations, on or before June 15, 2026.

3. CAPITAL STRUCTURE AND SHAREHOLDING PATTERN

31 The capital structure of the Company pre and post Buyback is set forth below:

Sr. No Particulars Amount (in¥)

AUTHORISED SHARE CAPITAL

A 10,00,00,000 Equity Shares of T 1 each ¥10,00,00,000
Total

B ISSUED, SUBSCRIBED AND FULLY PAID-UP CAPITAL BEFORE THE BUYBACK
8,35,03,000 Equity Shares of T 1 each < 8,35,03,000

c ISSUED, SUBSCRIBED AND FULLY PAID-UP CAPITAL AFTER THE BUYBACK
7,95,03,000 Equity Shares of ¥ 1 each < 17,95,03,000

* Subject to extinguishment of 40,00,000 (Forty Lakh only) Equity Shares accepted in the Buyback.

3.2 Details of Eligible Shareholders from whom Equity Shares exceeding 1% of total Equity Shares bought back under the buyback are as mentioned
below:

Sr. o No. of Equity shares Equity share accepted as a % Equity share accepted as a % of the

No Hambsiokthe Ehile iasstioldas accepted un‘tlier“:he buyback qof ‘\;le total Equi':y shares lot:I pt:st Buyback gquitv share Capital
brought back of the Company*

1 | Tikri Partners LLP 3,50,077 8.75 0.44
2 | Anil Kumar Goel 3,38,467 8.46 0.43
3 | Dalal & Broacha Stock Broking Pvt.Ltd. 2,62,592 6.56 0.33
4 | Himani Khandelwal 1,79,766 4.49 0.23
5 | Seema Goel 1,35,387 3.38 0.17
6 | Navroze Shiamak Marshall 95,197 2.38 0.12
7 | Vipul Priyakant Dalal. 91,644 2.29 0.12
8 | Prashant Jain 79,962 2.00 0.10
9 | Sonal Vipul Dalal. 70,014 1.75 0.09
10| Rajeev Khandelwal 70,014 1.75 0.09
11| Sushila Ramesh Nahar 58,778 1.47 0.07
12| Dhruvesh Anil Sanghvi 48,930 1.22 0.06
13| Riddhesh Ram Gandhi 44171 1.10 0.06
14| Rohan Vipul Dalal 42,008 1.05 0.05
15] Vipul Priyakant Dalal HUF 41,378 1.03 0.05

*Subject to extinguishment of 40,00,000 (Forty Lakh only) Equity Shares accepted in the Buyback.

33 The Shareholding pattern of the company, prior to the Buyback (i.e., as of the Record date , being May 15, 2026) and post the completion of the
Buyback, is as follows:
Category of Shareholder Pre Buyback# Post Buyback*
No. of Equity Shares| % of total Equity Shares | No. of Equity Shares| % of total Equity Shares
Promoters and persons acting in concert 4,76,87,207 57.11% 4,76,87,207 59.98%
Foreign Investors (OCBs/Flls/NRIs/Non-residents/
Non-domestic companies) 21,01,212 2.52% 3,18,15,793 40.02%
Indian Financiql Institutions/ Banks/Mutual Funds/ 14,51,263 1.74%
Govt. Companies
Public including other Bodies Corporate 3,22,63,318 38.64%
Total 8,35,03,000 100% 7,95,03,000 100%

#As on the record date
* Subject to extinguishment of 40,00,000 (Forty Lakh only) Equity Shares accepted in the Buyback.

4. MANAGER TO THE BUYBACK

Monarch Networth Capital Limited

Laxmi Tower, G Block, 4th Floor, B Wing,

Bandra Kurla Complex,Bandra (E),

Mumbai-400 051,Maharashtra, India

Contact Person: Saahil Kinkhabwala /Aayushi Poddar
Email: ecm@mnclgroup.com

Website: www.mnclgroup.com

Investor grievance email: mbd@mnclgroup.com
SEBI Registration Number: INM000011013
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As per Regulation 24(i)(a) of the Buyback Regulations, the Board of Directors of the Company accepts full responsibility for the information
contained in this Post Buyback Public Advertisement and confirms that this Post Buyback Public Advertisement contains true, factual and material
information and does not contain any misleading information.

This Post Buyback Public Advertisement is issued under the authority of the Board of Directors of the Company in terms of the resolution passed by

the Board on May 11, 2026.

For and behalf of the Board of Directors of Sarla Performance Fibers Limited

Sd/-
Mr. Krishna Madhusudan Jhunjhunwala,
Managing Director,
DIN: 00097175
Place: Mumbai
Date: June 04, 2026

Sd/-
Kanav Krishna Jhunjhunwala,
Whole Time Director
DIN: 09507192

Sd/-
Mr. Mustafa Manasawala
Company Secretary & Compliance Officer
M. No. A76344
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